IN THECENTRAL ADMINISTRATIVE TRIBUNAL : HYDERARAD BENCH

AT HYDERABAD
*kok

0.2,736/97. Dt.of Decisicn 3 9=7=97.

VreSpdndents. The applicant has submitted a representation dated

ﬂf,,/rfzi’,f?P§ER(JUDbi) MEMBER ( ADMN., }

Gundu Venkatarao S .. Applicant,
Vs
1. The Postal Superintendent,

Visakhapatnam.

2. The Sub-Pestmaster,
Gajuvaka Pest Office, _
Visakhapatnam, ' .. Respondents.

Counsel for the applicant : Mr.S.V,Subba Rao

Counee)l for the respondents : Mr.N.V.Raghava Reddy,2ddl,CGSC,

2

CORAM:
THE HON'BLE SHRI R.RANGARAJAN : MEMBER {(ADMN.)

THE HOM'BLE SHRI B.S. JAI PARAMESHWAR : MEMBER (JUDL.)
* ek Ak
CRDER

ORAL CRDER (PER HCN'BLE SHRI R.RANGARAJAMN : MEMBER (ADMN.,)

Heard Mr.S.V,Subba Rao, learned counsel for the applicank

and Mr.N.VzRaghavayReddy,rlézrned counsel for the respordents,
2. . The applicant in this CA is & part-time Watchman under
R~2 from August, 1983,

3. This CA is filed préying for a direction to the respcnde

to regularise his service gs Watchman under the control of the

August, 1996 (Annexure=5) in this connection. It is stated 5#8%2,

o
N

that representstion is yet to be disposed of. Under the circumstance

R-1 is directed to dispose of his representation guoted above in
accordance with.law within twc months from the date of receipt of
a copy of this order,

4, The OA is ordered accordingly at theadmission stage
itself. No costs,

(Registry should send a copy of the OA aleng with the
judgement to R=1.)

L S.JAT EARAMESHWAR) {R. RANGARAJAN) .
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